IN THE CENTRAL ADMINISTRATIVE

TRIBUNAL: :HYDERABAD BENCH::AT HYD.

0.A.NO.805/92.

Between:

1. HN.Ganesan

2. M.Logamurthy

3. I‘i.S.Rama Dass

4, G.Jagadeswara Reddy

5. V.Mathew Simon

And

1. The Chief Personnel Officer,
South Central Railway,
Secunderabad.

2.

Counsel for the Applidants

counsel for the Respondents

Date of Decision:28-4-93,

. .o aApplicants

The Dy.Chief Mechanical Engineer,
s.C.Rly., Carriage Repair Workshop,

Tirupathi

CORAM :

.o Respondents

Sri V.Krishna Rao, Advocate

sri N.R.Devaraj, Standing
Counsel for Railway

THE HON*BLE MR. JUSTICE V.,NEELADRI RAQ, VICE CHAIRMAN

THE HOK'BLE MR, P,T.THIRUVENGADAM, MEMBER (ADMN.)

JUDGMERNT

{ as per Hon'ble 5ri P.T.Thiruvengadam, Member (Admn.) )

This 0.A. was filed by the applicants praying for a

direction to the respondents to give proforma promotion with

fixation of pay and arrears and other consequential benefits

which are due to the applicants from the day they are due for

62>//// romotion.

2.

applicants in 0.A.Np.807/92 which has been disposed of by this

Similar O.A. has been filed by similérly situated

0.02/-




To
1, The Chief personnel Officer, S.C.Rly, .Secunderabad.

2. The Deputy Chief Mechanical Bagineer,
S.C.Rly, Carriage Repair Borkshop, Tirupati,

3‘. One c'opy €0 Mr.v.Krishna Rao, Advocate, CAT.Hyd.
4. Cne c0py to Mr.N.R. B@VIaJ, 'sc for Rlys.CAT Hyd.
_ 5. copy to lerary, CAT Hyd. L psef.a.ne

. 6, One spare CPPY e

pvm
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Tribunal on 28.4.,1993 with the following directions;

"Para-16: - The applicants 1 and 2 joined the Repair
wWorkshop at Tirupathi on 28%-1987 and the applicants
"3 to 6 joined the said workshop on 24.3.1986, 7.2.1986,
©7.2.1986 and 24.3.1986 respectively. Sri A.Nagarajan,
. ‘junior to the applicant was promoted to Grade~-II on
-}Q.QJ{Egézhnd later. on he was promoted to Grade-II on

28.5.1986. The applicants 1" and 2 had to be given

notional promotion in Grade-II and Gracde-I oOn the same
28 -9 13 %3

Cét//,ﬂ date i.e. 264541986, The noticnal promotion in Grade.II

in regard to the applicants 3 to € had to be given on
24.3.1986, 7.2.1986, 7.2.1986 and 24.3.1986 respectively
and all of them had to be given notional promotion in

Grade-I on 28.5,1986,

Para-=17: In the result, the O.A. is dismissed in regard
the arrears of difference of pay and it is ordered in
re-ard to the notional promotion as referred to above.

No costs."

3. Accordingly, this O.A. is dispesed-cf on similar lines

as unders

4., The applicants 1 to 5 herein had joined Carriage Repailr
Wworkshop, Tirupathi on 28,9.,1987, 6.,11.1987, 19.3.1987,
4,6,1988 and 23,8.1988 respectively. Sri P.Susainafﬁgh,
junior to the applicants was.promoted to Highly gkilled
Brade-II on 30,8.1984 and later on he Qas promoted to Grade-I
on 2,12,1985, Therefore, the applicants 1 to 5 have £o be

given notional promotion in Highly Skilled Grade-II and

; Haeiv neshedbive oAnfe- a‘fm}nvca“r
c:l«»*'Grade-I on the same date i.e, efiéTigggz . _ b

5. The 0.A. is dismissed witﬁkegard to the arrears of
difference of pay and it is ordered in regard to the

notional promotion as referred to above., No costs.

Py g W -

(P,T. THIRUVENGADAM) ( V.NEELADRI RAD)
Member (Aa) ' - Vice Chairman

Dated: 28th April, 1993,
Dictated in the Open court.
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IN THE CENTRAL ADMINISTRATIVE TRIBUNA

HYDERABAD BENCH AT HYDERABAD,

THE HON'BLE Mk,JUSTICE V,NEELADRI RAO

VICE CHAIRMAN

AND
@1 Tv

MEMBER (ALMN)

THE HON'BLE MR,

D

THE HON'BLE

DATED: 23-(1 -1993

OBRDBRy JUDGMENT

.T .CHANDRASEKHAR
REDDY MEMBER ( JULL ).

R.P./ C.P/M.A.NoO,
in

0.A.No. %@Q’ % —

T.,A,No, (W.P.NQ

issue&d.,

- Allowed.

- Dispoged of with directions

Dismi
Dismissed . »
-.—'—"_"—“' '

ed as withdrawnl.

Dismifsed for default,
Ordejed/Re jected.

NO order as to costs.

DESPATCH.
22JUN1993_ AV

Central Administrative Trih%l/ \

‘LHVDE RAL A SCNCH.

itted and Interim directions
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